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ORDER

~ Counsel for Operationa_l_C_,r_editor.present.Jthas~been submitted-thatat the time

of filing the petition, the copy of the petition along with the relied upon documents has

been served upon the Corporate Debtor.

However, in order to satisfy the principles of natural justice, a short notice is
ordered and the Registry is directed to send a notice to the Corporate Debtor at its
Registered Office address. The Applicant is also directed to send a private notice
along with the copy of the petitior_] at the Registered Office address of the Corporate

Debtor and file proof of the same along with an affidavit on next date of hearing. Put

up on 22.06.2018 at 10.30 A.M.
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